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To,

The Registrar General,

Principal Bench,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi-110001

Sub: Regarding Additional Action Taken Report (ATR) on behalf of Uttar Pradesh
Pollution Control Board (UPPCB) in compliance to the Order dated 07.08.2023 passed
by Hon'ble National Green Tribunal, New Delhi in Execution Application No- 24/2023
In Re: O.A. No-44/2022 Saket Girls PG College vs. State of Uttar Pradesh and Others..

Sir,

In compliance to the order dated 07.08.2023 passed by this Hon'ble National Green
Tribunal in Execution Application No- 24/2023 In Re: 0.A. No-44/2022 Saket Girls PG College
Vs. State of Uttar Pradesh and Others, the Additional Action Taken Report on behaf of UPPCB
is hereby attached with a request to put up before Hon'ble National Green Tribunal for kind
perusal and consideration.

Enclosure: As above. Your's Sincerely,

(Dr.%?(gran]

Chief Environmental Officer,
Circle-5
Copy to:

1. Shri Pradeep Mishra, Advocate for UPPCB.
2. Law Officer-1, UPPCB, Lucknow.
3. Regional Officer, UPPCB, Raebareli.

/

Chief Environmental Officer,

Circle-5
aE—12 91, ffy s, TC-12-V, VibhutiKhand
TR, SET6—226010 Gomti Nagar, Lucknow-226010
$—@-info@uppch.com e-mail: info@uppcb.com
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Additional Action Taken Report (ATR) on behalf of Uttar Pradesh Pollution
Control Board (UPPCB) in compliance to the Order dated 07.08.2023 passed by
Hon'ble National Green Tribunal, New Delhi_in Execution Application No-
24/2023 In Re: O.A. No-44/2022 Saket Girls PG College vs. State of Uttar
Pradesh and Others.

Hon’ble NGT, New Delhi vide its order dated 07-08-2023 In Execution
Application No- 24/2023 In Re: O.A. No-44/2022 Saket Girls PG College vs. State of
Uttar Pradesh and Others, has passed the following directions:-

Wisaninans The contention of the Execution applicant is that continuous and unabated
destruction of the applicant's college property has inflicted significant mental
anguish and profound financial losses, demanding immediate execution to mitigate
Surther harm and protect the rights and interests of the applicant.
5. A substantial issue of environment has been raised.
6. Issue notice to the respondent nos. 2 to 6 returnable within four weeks.
Respondents are directed to submit their reply/action taken report by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF. Action taken report by the State PCB must be
filed before the date of listing.
7. Applicant is directed to take necessary steps for service to the respondents by both
ways and also on available email,
8. Applicant is directed to supply the copy of the application and relevant documents
to the Respondent Nos. 2 to 6 within a week and after compliance of service, the
applicant has to submit an affidavit that the notice and copy of the application have
been served upon the respondent(s).
9. List the matter on 06.09.2023.
10. In the meantime, State PCB is directed to ensure that there should not be any
discharge of untreated water into the open land or the water body and in case of
any violation, environmental compensation must be assessed and realized in
accordance with the parameters laid down by NGT and CPCB in addition to
punitive legal actions in accordance with law............ I

That with most respectfully in pursuance to the order dated 07.08.2023 the
action taken report has been submitted by UPPCB on 04.09.2023 vide letter no.
H00212/C-5/G-527/23 before Hon’ble Tribunal, New Delhi.

Additional Action Taken Report (ATR):

That in pursuance to the order passed by this Hon'ble NGT, UPPCB vide letter no. H
03023/C-5/G-527/23 dated 17.11.2023 has imposed the Environmental Compensation
Rs. 85.0 Lakhs for default period from 15.06.2022 to 30.10.2023 against the
Executive Officer, Municipal Council, Pratapgarh. The copy of the letter dated
17.11.2023 is attached herewith and marked that Annexure-1 to this ATR.

Therefore, the additional action taken report on behalf of UPPCB is being
filed for the kind perusal and consideration of this Hon’ble Tribunal.

Lucknow Yours’ Sincerely

Dated: 21.11.2023
1] 11) ¥
(Dr. Ram aﬁan) >
Chief Environment Officer (Circle-5)
U.P Pollution Control Board,
Lucknow
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W mavens On due consideration of the issue, we find it difficult to accept the stand that the College is required to take
CTE/CTO or to install STP. Remedial action needs to be taken to complete the drain and to prevent and control of water
logging by the District Magistrate, Pratapgarh and the Municipal Council, Pratapgarh. The Applicant College or other stake
holders may also be associated in the process. Budget is not our concern which is to be dealt with by the concerned
authorities, environment protection being absolute liability of the State.

9. Remedial measures for proper drainage and carrying sewage and sullage to the STP, avoiding inundation and such other
areas as may be found necessary may accordingly be planned and executed under the supervision of the District Magistrate
and action taken report furnished to the Secretary, Urban Development, UP. The Applicant College will be at liberty to move
the District Magistrate and the Secretary Urban Development for redressal of any further grievance.

The IA and the main matter are disposed of......”
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".....10. In the meantime, State PCB is directed to ensure that there should not be any discharge of untreated water
into the open land or the waterbody and in case of any violation, environmental compensation must be assessed and realized
in accordance with the parameters laid down by NGT and CPCB in addition to punitive legal actions in accordance with law.

List the matter on 06.09.2023........."
e
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